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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No-1179/2000

New Delhi, this 30th day of March, 2001

Horvble Shri Kuldip Singh, Member(J)
Non'ble Shri M.P-Singh, Mernber(A)

Babu Lai GujDta :

2II0/B, Chah Indara, Del hi- c. „ - Appilicant

(By 3hr i 3 -Laiwan i , Advocate, not prasent

versus

Govt. of NCT of Delhi, through

1 Cl'iief pec rotary

Old Sectt-, Delhi
2 - D i 1"oc to 1' '0f Eou ca t X on

Old Sectt. Delhi K 6 -S p o n d e n t s

(B y 31'l r 1 M o h i t M a d a n , p r o x y f o r M r s. A 'v n i s 1'i A h 1 a w a t,
lA d V o c a t o}

ORDER

By 3hri M.P. Singh

By fi 1 ing this 0A, app 1 iant seaks a variaty o 1"

multifarious reliefs inasmuch as he wants fixation of

pay and difference of arrears thereof along with

interest thereon from 27.4-65 till his date; of his

r e t i r e- m e n t o n 30-9.99 a s P h y s i c a 1 E d u c a t i o n Tea c h e r

(PET, for short)-

2,. None app^eared for the; appilicant- We have heard the

proxv counsel for the respondents and perused the

3 .. R e s p o i'l de n t s h a v e o p p o s e d t h e u A o n t h e g r o u n d o f

1 i rfi i t a t i on. T1) e y h a v e a 1 s o c o n t e n d e d that a s a r e s u 11

of i/vrong fixation of his pjay in the pay scale of

Rs. 7500-12000 instead of Rs.&500 "10500, he has. besin

overpaid a sum of Rs-36,343 which is to be recovered

from him. The counsel drew our attention to tfie



2  I
y  / , decision dated 12.10-9? in OA No.1638/98 holding that

i t -
*

PETs are entitled to the pay scale of Rs-6500-10500 from

1.1.96. This was filed by similarly placed persons and

the Tribunal ordered recovery of €;xcess payment made

f r o m t h e i n d i v i d u a. 1 s „

4. We find that the applicant has not disclosed details

a s t o I'1 o w hi & i s e n t i 11 e d for" t h e r e 1 i e f s s o u g h t f o i". 0 n

the 6ther hand, respondents have s^tated on oath that all

the dues payable to the appjlicant have been paid to the

applicant and a certificate to this effect is also

P'laced on record alongwith the reply.

5. Proxy counsel for the respondents also drew our

attention to the decision of the coordinate Bench of

this Tribunal dated 25.7.2000 by which OA No.2457/99

ISee k i n g s i m i 1 a r re lief s was d i sm i ssed on merits. I fi

fact this decision was a follow up the judgement dated

.■-6.10.99 in OA No. 1638/98 and a bunch of cases filed by

similarly situated persons^, by which all the OAs were

dismissed on merits.

6. We have no doubt that the present OA is covered in

all fours by the decisions in the aforesaid OAs. In

view of this position, we do not want to take a

oi f f t;; 1 ent VI'iiiw 'wonLrary to ti'ie above. In the resu 1 1". ,,

the OA is dismissed being devoid of merit. No costs.

Cm.P. Singh)
ri 6 m b r ( Ai )
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Olp billyh)
Msrnbs r (J)


